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<2) A  copy-each of the following papers 
(Hindi and Bngfi^h vwSions) un- 
der sob-seetioft (1) o f section 619A 
o f  th«Cotrtpa*Ues Act. >956 :—

(i) Review by the Government on
die working ofthe Cochin 
Refineries Limited, for die 
year ended 31st August, 197J.

(ii) Annual Report o f  the Cochin 
Refineries Limited, for the 
year ended 31st August, 1975 
along with the Audited Ac-
counts and the comments of 
the Comptroller and Auditor 
General thereon.

[Placed in library. See No. LT— 10910/ 
7«]

R e p o r t  o p  t h b  M o n o p o l ie s  &  R e s t r ic 
t i v e  T r a d e  P r a c t ic e s  C o m m is s io n  

o n  t h b  P r o p o s a l  o f  P h i l i p s  I n d ia

L t d ., B o m b a y  a n d  a  S t a t e m e n t

THB D EPU TY MINISTER IN THE 
M INISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA) : I beg to lay on the 
Table—

(1) A copy of the Report of the Mono-
polies and Restrictive Trade Prac-
tices Commission under section 
21(3)(b) ° f  the Monopolies and 
Restrictive T ra ’e Practices Act, 
1969, on the proposal of Philips 
India Limited, Bombay for effec-
ting substantial expansion in the 
manufacture o f General Lighting 
Service Lamps and Flourescent 
Tube Lamps and die Order dated 
die 5th May, 1976 ofth e Central 
Government thereon under sec-
tion 62 o f  the said Act.

(a) A  statement (Hindi and English 
versions) explaining the reasons 
fbr not faying simultaneously the

Hindi version of the 1i&ve
port ahd order c f  die Govern-
ment thereon.

WmtiUHbrmy. See No. LT—i09ttf 
7«J

Gommmsmiqn T ribunal Omasa, 1974 
and a Statement

TH E DEPUTY MINISTER IN 
THB M INISTRY OF HOME 
AFFAIRS (SHRI F. H. MOHSIN): 
I beg to lay on the Table—

(1) A copy of the Comp nsation Tri-
bunal Order, 1974 (Hindi and 

English versions) published in 
Notification No. G.S.R. 149(E) 
in Gazette of India dated the 29th 
M^rdh, 1974, issued under rules 
100, io x  and sub-rule (6) of rule 
X02 of the Defence of India Rules* 
1971-

(2) A statement (H:ndi and English
versions) showing reasons for de-
lay in lay in g  the above Notifica-
tion.

[Placed in library. See No. LT— 10912/
76]

R e p o r t  o p  t h b  C o m p t r o l l e r  & Au d i t o r -  
G e n e r a l  o n  t h b  W o r k in g  o f  H in d u s t a n  

T e l e p r in t e r s  L t d . ,  M a d r a s

THE DEPUTY MINISTER IN 
THE M INISTRY OF FINANCB 
(SHRIMATI SUSHILA ROHATGI)i 
I beg to lay on the Table a copy of the 
Report (Hindi and English versions) of 
the Comptroller and Auditor General 
of India for the year 1975— Uniota 
Government (Commercial) Part III—  
appraisal of the working of the Hindus-
tan Teleprinters Limited* Madras, under 
artide 151(1) of the Constitution.

[Placed in library. See No. LT—  109x9?76]


